The Himachal Pradesh Official Language (Supplementary Provisions) Act,
1981

Act 12 of 1981

Keyword(s):
Himachal Pradesh Law, Expression

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




102 H. P. CODE (NRD SUPPL.)

{Authorised English text of the Himachal Pradesh -Rajbhasha (Anupurak
Upbandh) Adhiniyan, 1981, as required under. Clause (3) of Article 348 of the Cons-

titution of Indial.
THE HIMACHAL PRADESH OFFICIAL LANGUAGE (SUPPLEMENTARY
PROVISIONS) ACT, 1981
(Act No. 12 of 1931)1

ARRANGEMENTOF SECTIONS

Sections:

1. Short title.

2. Definitions.
3. Authoritative texts in Hindi of Himachal Pradesh Law.

(Received the assent of the Governor, Himachal Pradesh, oa the 16th May,
1981 and was published in R.H{.P., Extra., dated the 28th May, 1981 at
page 404).

An Act to provide for the publication of authoritative texts in Hindi of Laws passed
originally by the State Legislature in English and for matters connected

therewith.
BE it enacted by the Himacha! Pradesh Legiclative Assembly in-the Thirty-
second Year of the Republic of India as follows:—
1. Short titte.—This Act may be called the Himachal Pradesh Official
Language(Supplementary Provisions) Act,1981.
2. Definitions.—In this Act, unless the context otherwise requires,—
(@) “Himagchal Pradesh Law” means,—
(i) an enactment passed origina'ly by the State T_egisIaFI\w Assernbly; or
(7)) a Regulation made originally by the Governor of Himachal Pracesh
underthe Fifth Schedule to the Constitution of ITndia;
in English languace and includies any notification, order, rule, rerulation or bye-
law issued or made thereunder in English lanSuage;
€3} éxpression “Hindi" shall have the meaning assigred to that expression
in clause( 4) ofsection2 of the Himachal Pracesh Official Language
Act, 1975(1 of 1975). :
. 3. -Authoritative texts in Hindi of Himachal Pradesh Law.—A translation
in Hindi made by and published under the authority of the Governor of Hima-

chal Pradesh in the Official Gazette of any Himachal Pradesh Law shall be
deermned to be the autloritative text thereofin Hindi.

1. For statement of Objects and Reasons see R.H.P., Extra., dated 2-4-1781, page 20E._





